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Report on the Accounts and the com-
ments of the Comptroller and Auditor
General of India thereon. [Placed in
Library. See No. LT-8681/74].

Annual Reports and Accounts (1973-74)
I of the Air India and tli.3 Indian Airliner

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): Sir, I beg to lay on the Table—

I. A copy each (in English and
Hindi) of the following papers, under
sub-section (2) of section 37 of the
Air Corporations Act, 1953: —

(i) Twenty-first Annual Report of '

the Air-India for the year 1973-74.

(i1)-Twenty-first Annual Report
of the Indian Airlines for the year
1973-74.

[Placed in Library. See No. LT-
8682/74 for (i) and (ii)].

II. A copy each (in English and
Hindi) of the following papers, under
sub-section (4) of section 15 of the Air
Corporations Act, 1953: —

(i) Annual Accounts of the Air-
India for the year 1973-74 and the
Audit Report thereon.

(ii)) Annual Accounts of the Indian
Airlines for the year 1973-74 and the Audit
Report thereon. fPlaced in Library. See No.

LT-8682/ 74, for (i) and (ii)].

Notifications issued hy the Ministry of

Finance

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI

SUSHILA ROHATGI): Sir, I beg to
lay on the Table—

I. A copy (in English and Hindi) of
the Ministry of Finance (Department
of Revenue and Insurance) Noti-
fication G.S.R. No. 1236 dated the
23rd November, 1974, publishing the

Foreign Travel Tax (Amendment)
Rules, 1974, under Section 51 of the
Finance (No. 2) Act, 1971. [Placed in
Library. See No. LT-8611/74].

II. A copy (in English and Hindi)' of
the Ministry of Finance (Department of
Revenue and Insurance)! Notification
G.S.R. No. 667(E), dated the 27th
November, 1974, together with an
Explanatory Memorandum thereon,
under section 159 of the Customs Act,
1962. [Placed in Library. See No. LT-
8612/74].

Notification issued by the Ministry of
Commerce

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI V.
P. SINGH): Sir, I beg to lay on the Table
under sub-section (3) of section 48 of the
Coffee Act, 1942, a copy (in English and
Hindi) of the Ministry of Commerce
Notification G.S.R. No. 1163, dated the
2nd November, 1974, publishing the
Coffee (Amendment). Rules, 1974. [Placed
in Library. See No. LT-8584/74].
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(Interruptions)

SHRI OM MEHTA: I do not want that

the Government's case should ga by

default. I want to make it clear that the
Government is not bringing



